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(2026) 02 MAN CK 1693
In the Manipur High Court
Case No : Writ Petition (C) No. 84 Of 2026, Miscellaneous Case (WP (C)) No. 91

Of 2026
Waikhom Subhas Singh & Ors. APPELLANT
Vs
State Of Manipur & Ors RESPONDENT

Date of Decision : 03-02-2026

Acts Referred:

Citation : (2026) 02 MAN CK 1693
Hon'ble Judges : Ahanthem Bimol Singh, ]
Bench : Single Bench

Advocate : Y. Nirmolchand, L. Raju, L. Monomala

Judgement

Ahanthem Bimol Singh, ]

Heard Mr. Y. Nirmolchand, learned senior counsel assisted by Mr. L. Raju, learned
counsel appearing for the petitioners.

Issue notice, returnable within two weeks.

Mrs. L. Monomala, learned GA accepts notice on behalf of respondents No. 1 and
2, hence no formal notice is called for in respect of the said respondents.

Petitioners are to take steps for service of notice upon the respondents No. 3 to 6
by way of speed post service.

Steps should be taken within one week and the petitioners are to file an affidavit
showing proof of service of such notice.

The case of the petitioners is that they are senior to the private respondents No.
3 to 6 and that as per the policy of the State Government contained in Office
Memorandum dated 03-10-2020, in-charge arrangements are to be made strictly
on the basis of seniority. It is also the case of the petitioners that without
considering their case, the authorities have allowed the respondents No. 3 to 6 to
hold the charge of the higher post of District Agriculture Officer/ Deputy Director.
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It has been submitted by the learned senior counsel that the petitioners will
approach the authorities by filing appropriate representations to consider their
case for giving such in-charge arrangements.

In view of the submission made above, let these cases be listed again on
25-02-2026.
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